11409 Written Answers CHAITRA 27, 1886 (SAKA) Written Answers 11410

made by the Custodian of Enemy
Property on behalf of Siemens Engi-
eering against Muktsar Electric Supply
Co. 1td. According to a statement
filed by the liquidators, namely M]s.
S. P. Chopra & Co., with the Registrar
of Companies, the liquidators paid a
sum of Rs. 30,000 in full gettlement of
the claim.

(c) Government is not aware if the
Custodian of Enemy Property has
shown a receipt in the accounts of
Siemens Engineering Company  for
the amount of Rs. 18,718, Shri S. P.
Chopra has however, explained that
the settlement of the claim, which
was, in fact, of the order of Rs.
35,000 or Rs. 40,000, was made through
an intermediary since deceased who
had been connected with Messrs Sie-
meng Engineering Co., and that this
intermediary deducted the expendi-
ture incurred by the parties negotiat-
ing the settlement before making final
payment to the Custodian.

Dalmia-Jain Concers

(Shri S. M. Banerjee:
' Shri Hukam Chand

2240. {." Kachhavaiya:

LShri Kishan Pattaayak:

Will the Minister of Finance be
pleased to state:

(a) whether his attention has been
drawn that an Inspector appointed to
go through the affairs of some of the
Dalmia Jain concerns had withdrawn
a sum of Rs 20,000 on account
of the New State of India
Insurance Co. Ltd., in December, 1947,
#rom the then Imperial Bank of India,
Lahore, as official liquidator: and

(b) whether he did not disclose this
amount in the return which he sub-
mitted to the Registrar, Joint Stock
Companies, Jullundur?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
Inspector, Shri S. P. Chopra, bhas
denieq the allegations contained in
parts (a) and (b) of the question. He
has pointed out that the New State
of India Insurance Co, was a company
functioning in Lahore and that to the
best of his memory no records relat-

i;xg Ato this company which was in
liquidation could be brought to India
after the partition. Shri Chopra has
further pointed out that he digd not
submit any return in respect of this
company to the Registrar of Joint Stock
Companies, Jullundur. The question
of submitting any such return to the
Registrar at Jullundur did not arise
because the company in question was
not in the list of companies within
the jurisdiction of this Registrar or
any other Registrar in India.
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B. Malayl Infection in Kerala

2242 f Shri A. V. Raghavan:
1\ Shri Imblchibava;

Will the Minister of Health be
pleased to state:





